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MR. SPEAKER: This is not a, sub-
ject fit for an adjournment motion. As 
for ,he other notice, have I to tell you 
every day that matters under rule 
377 are not taken up before the other 
formal business is over? 

13.15 brs. 
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MR. SPEAKER: It ~ an interesting 
&:aBe 'that has come before this House, 
and I greatly a ~recia.te that the hon. 
Member has put it before the Rouge. 
I have seen this. The 'COde of 
Criminal Procedure, 1973, is not yet 
but of ithe Parliament, I1Gr 'bis it 
received the PreSident's assent. And 
these people publish it in the, form 
of a regular enactment c&lll!d ''Code 
of Criminal ProcedUI'e, 1873" contain-
ing comparative table's 'ri!lating'to 'the 
sections of the blli '8M 'the new codes. 
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TheY say that' the improvement In 
t i~ is that while there are 565 sec-
tions in the old Criminal Procedure 
Code, now there are only 4'85 in the 
new ly enactl!d Criminal Procedure 
Code. "NeWlY enacted Criminal Pro-
cedure Code"-I have marked nus. 
In a small bracket they write, "As 
passed by the ll,ajya Sabha". (Inter-
T1Lptions). Now, there are no two 
opinions on it. At least for me there 
are not two opinions. All these are 
published under the authority of par-
liaIp,l!ni and still, when they are in a 
stage, when they are under considera-
tion before this House, as coming from 
the Rajya Sabha, when someone pub-
lishes lik-e this, I think it should go to 
the Privileges Committee. 

But there is something technical 
about it. It is written here, "As pass-
ed by the Rajya Sabha." So, should 
it go to the Rajya Sabha Privileges 
Committee or 0\11' Privileges COmmlt-
tee? (Interruptions). I am sending 
it direct to them. With the concur-
rence of this House, I am sending it . 
They will examine it; they will issue 
~ ce to this gentleman and they will 
a1$o take info consideration. 

SHRI S. M. BANERJEE .(Kanpur): 
This particular publication has come 
out after the RajYa Sabha has passl!d 
the Bill, and ihey have mentioned it 
also. But the question has been raised 
in thlsHouse, and I do not think. you 
can rightly send if to the Rajya 
Sabha. (Interruptions) 

MR. SPEAKER: It is pending be-
for.e our House. 

SHRI B. P. MAURYA (Ha.pur): 1 
do not think it is a question of privi-
lege. All t ene ~ a ers have pub-
'lished it as 'passed hy the'Rajya Sabha. 
(Inteti'tLptions) 

MR. 'SPIYliE1BR: I <i!,Uite respect 
~ rl 1ie s. TmeiIe are two aspects 
. ef'it. '.I!his is "pending and is at present 
·unCll!r -considerlltion in our House. 
(Interruptions). Mr. Mah"jeB,,)'Ou are 
very impatient. I know what you are 
'gbin'g :to ~ i1  'U(lthe jamily 
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The only thing is, it is misleading Andhra Pradesh Gazette 
the Huuse and the public by saying dated the 26th April, 1973 
"newly enacted, 1973." They have making certain amendment 
mentioned the date of the enforce- to the Andhra Pradesh Pan-
ment als.9, over which this House has chayat Samitis and Zila Pari-
not given any finding. The Rajya shads Services (Classification, 
Sabha matter is over now. We receive Control and Appeal) Rules, 
many suggestions from lawyers' asso_ 1960 under sub-section (2) of 
ciations, from the public organisations, section 69 of the Andhra Pra-
and while the Bill is pending, by say- desh Panchayat Samithis and 
ing it as already enacted, it means Zilla Parishads Act, 1959 read 
they are creating an impression that with clause (c) (ill) of the 
it is already passed and they need not Proclamation dated the 18th 
take any interest in it. Till t2€ last 'January, 1973 issued by the 
'stage, people have got the right to President in relation to the 
give you their suggestions, their State of Andhra Pradesh, to_ 
opinions and advice and all that. If gether with an explanatory 
this gees out, then the people will be note. 
"nd,,· the i ~r ssion t a~ it is already 
passed. So, I am sending it to the 
Priy;ileges Cammittee. 

SHRI PILOO MODY (Godhra): 
This is too small a matter. 

MR. SPEAKER: For such a big per-
son, this is too small a matter nil 
doubt. Now, papers to be laid. 

13.20 hr •. 

PAPERS L.'.ID ON TH:!!l TABLE 

STATEMENT ON ~  SrruATION IN 
THE COUNTRY 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VER-
MA): On behalf of Dr. K. L. 
Rao, I beg to lay on the Table a 
supplementary statement (Hindi and 
English versions) on the flood situa-
tion in the country. [Placed in Lib-
rary. See No. LT-5513/73]. 

NOTIFICATION ETC., UNDER A. P. PAN-
CRAYAT SA1I4lTIS AND Zn.LA PARISRADS 
ACT, 1959 AND ACCOUNTS OF THE COM-
MITTEE FOR THE PURPOSE OF CONTROL-
ING & SU)'ERVISUJG P ~ <m 
ANlMALs, BOMBAY FOR 1971-72 

THE MlNlS'l'ER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): I belli to lay 
.on t'he Table-

. ~  .w },. cOW of ~ i t l t on No. 
G.O. M's. lill2 l1UbUSll\!d. jp 

(ii) A statement showing reasons 
for delay in laying the above 
Notification. 

(iii) A statement explaning the 
.reasons for not laying the 
Hindi version of the above 
Notification. [Placed in Lib-
mry. See No. LT-5514173.] 

(2) A copy of the Certified Acco-
ullts (Hindi and English ver-
sions) of the Committee for 
the purpose of can troUing 
and supervising Experiments 
on Animals, Bombay, for the 
year 1971-72 together with the 
Audit Report thereon, under 
sub-rule (4) of Rule 24 of 
the Committee for Controll-
ing and Supervising Experi-
ments on Animals (Adminis-
tration) Rules, 1965. [Placed 

in Library. See No. LT-5515/ 
73] 

STATEMENTS RE: CORRECTION OF ANs-
WER TO U.S.Q. No. 2318 DT. 7-8-73 AND 
REASONS FOR DELAY IN CORRECTING THE 

REPLY 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SRRI BEDA-
BRATA BARUA): I beg to lay on 
the Table two statements (Hindi and 
English versinns), (i)cor.recting the 
reply given on the 7th August, 1973 
to Unstarred Question No. 2318 by 
SMi S/lashi Bhushan regarding set-
t~ Up of l)o1lel alld fishing industry 
~ ~qrel n ono~ compailies and 


